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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 23" March, 2022.

" L. A. Bill No. 9 of 2022

A BILL TO ENSURE, ACCELERATED DEVELOPMENT OF MINORITY
POPULATION WITH EMPHASIS ON ACHIEVING EQUALITY IN THE
NEXT TEN YEARS FOCUSING ON ECONOMIC, EDUCATIONAL AND
* HUMAN DEVELOPMENT ALONG WITH ENSURING THE SECURITY
AND SOCIAL DIGNITY AND PROMOTING EQUITY AMONG MINORITY
POPULATION, BY EARMARKING A PORTION, IN PROPORTION TO
POPULATION OF MINORITIES WELFARE IN THE STATE, OF THE
TOTAL OUTLAY FOR CSS & SDP SCHEMES OF THE STATE OF

ANDHRA PRADESH AS THE OUTLAY OF THE MINORITIES
COMPONENT OF THE STATE AND ENSURING EFFECTIVE

INSTITUTIONAL MECHANISMS FOR THE IMPLEMENTATION AND

FOR MATTERS CONNECTED THEREWITH OR INCIDENTAL THERETO.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy Third year of the Republic of India as follows

CHAPTER-I
PRELIMINARY

1. (1) This Act may be called the Andhra Pradesh Minorities Component
(Outlay, Allocation and Utilization of Financial Resources) Act, 2022.

(2) Itextends to the whole of the State of Andhra Pradesh

J-47/40 [11

Short title
extent
Commence
ment,
duration and
savings



ANDHRA PRADESH GAZETTE EXTRAORDINARY - [PART IV-A

Act No.1
1891

Definitions

of

3)

(4)

It shall come into force on such date as the State Government may, by
- notification in the Andhra Pradesh Gazette, appoint, and different dates
may be appointed for different provisions of this Act.

It shall ceases to have effect after the expiry of ten years from the date
of commencement, except in respect of this done or omitted to be
done before such ceases and upon such ceases the Andhra Pradesh -
General ClausesAct, 1891, shall apply as ifthis Act had been repealed
by a State Act.

In this Act, unless the context otherwise requires, -

(a)
(b)

(c)

(d)
(e)

(f)

(@

(h)

(i)

“Component” means Minorities Component;

“Gaps in Development” means differences in development indicators ‘
of Minorities when compared to the State averages, as may be
prescribed particularly relating to human and economic development;

“General Schemes” means schemes included in the Annual outlay for
CSS & SDP Schemes of the Department which benefit all social
groups including’ Mlnorltles :

“Government” means the State Government of Andhra Pradesh:

“Minority” for the purpose of this Act, means a community notified as
such by the Central Government;

“Minorities Component” means the outlay for CSS & SDP Schemes
approved by the State Council for inclusion in the Annual Outlay of the
Department to bridge the gap in development of “Minorities” and
shall include the “Minorities” component of general schemes:

“Minorities Component Fund” a portion of the total outlay for CSS &
SDP Schemes of the State, in a financial year, as earmarked under
the section 3;

“Minorities Component Schemes” the Minorities Component schemes
included in the Minorities Component of the Departments;

“Minorities habitation” means any habitation where population of
Minorities is not less than 40% of the total population of the habitation;

)] “NodalAgency for Minorities Component means the committee headed

(k)

by Minister of Minorities Welfare;

“Nodal Department” means Minorities Welfare Department for Sub-
Component;

(I) “Notification” means notification published in the Andhfa Pradesh

Gazette and the word ‘Notified’ shall be construed accordingly;
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(m) “Prescribed” means prescribed by the Government by rules made
under the Act; ‘

(n) “State Council” Imeans State Council for Development of Minorities
constituted under the Act;

(o) “The Department” means any Government'Department concerned
with implementation of the outlay for CSS & SDP Schemes for the
Minorities;

CHAPTER-II

OUTLAY, RESOURCE ALLOCATION FOR MINORITIES
COMPONENT AND SCHEMES

3.  The State shall, in every financial year, earmark in such manner as may Eaff&?rkiqg of
be prescribed, a portion of the total outlay for CSS & SDP Schemes of COmpone',':f rp'uf:,
the State to be called as Minorities Component Fund: from Outlays.

Provided that, the fund to be earmarked is determined at least 6 months
prior to commencement of the next financial year:

Provided further that, the Minorities Component Fund outlay shall be
revised according to State Annual outlay and:

Provided also the expenditure of the Minorities Component Fund shall
be accounted for in the manner hereafter specified in this Act.

4. The Department as may be authorized by the Government shall, everyCommunication of
financial year, communicate, in the manner prescribed, to the otherﬁ’n‘i‘:"g?’“;ﬂs’ ";g"ked

departments, a tentative outlay for CSS & SDP Schemes out ofComponent fund to

Minorities Component Fund as earmarked under Section 3 forthe Departments

preparation of respective department wise Minorities Component.

5. The Components of the Departments shall include only such schemesschemes to be
that secure direct and quantifiable benefits to the Minorities individuaIsﬂi“,:‘(‘fr’i‘t’i‘(’is“"der e
or Minorities households and that have the potential to bridge the gapsComponent
in development following the norms laid down in this Act and the rules

made there under:
Provided that the schemes should be consistent with the Annual Outlay.

6. The Depariments shall prepare Minorities Component to promote equityPromotion of equity
in the development among various communities within the Minorities®™°"9 Minorities
and focused development within.

7. The Department shall ensure coveragé of Minorities in the ongoingobiigation to cover

5 b o e Minorities in general
general schemes consistent with their eligibility for the same. Schanas
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;I?rmq:_aﬁon of 8. On receipt of communication under section 4, each department, shall,
inorities

Component - after estimating the gaps in the development of Minorities, prioritize the

schemes and development needs of Minorities through a consultative process, as

preparation of : i L

Components by may be prescribed and shall formulate the Minorities Component

g'e s Schemes and prepare the Component comprising of the Minorities
ep -

Component schemes, within the State Outlay priorities as communicated
under Section 5.

Submission of - 9,  Each Department, excluding the d‘e‘partments separately notified under
Component

profiosed to be this Act, shall submit each year, to the respective Nodal Departments,
included in the the Component comprising of Minorities Component Schemes proposed
gg’g‘g‘ n i to be included in the Annual outlay for CSS & SDP Schemes, for appraisal
s;;:eani!:; for by the Nodal Agency concerned, within the time frame and in the format,

as may be prescribed.

CHAPETER-III.

APPRAISAL, ALLOCATION OF MINORITIES COMPONENT FUND AND
APPROVAL OF THE COMPONENT

Al habaagi L 0k Nodal Agency for Minorities Component, shall take up appraisal of
Component the Minorities Component Schemes submitted by Departments, to ensure

Schemes by the conformity with the conditions and norms laid down in the Act.
Nodal Agencies.

11. The respective Nodal Agency, while indicating allocation of Minorities
- Component Fund to the Minorities Component Schemes shall follow the
following norms namely:-

':A'l'ggﬁtt*lgr; of ‘(@) For schemes exclusively benefiting in Minorities individuals or
Component Minorities households, 100% of scheme cost shall be allocated and
fund for accounted for under Minorities Component fund.

ﬁr!anc_lr.xg the ; :

?:"L’L?Sf,'ﬁim (b) For schemes benefitting Minorities habitations, 100% of scheme
Schemes . - costshall be allocated and accounted for under Minorities Component
s fund in case of other habitations the cost shall be allocated and

-+ accounted for under Minorities Component in proportion of the
population of the Minorities.

(c) For general schemes, included in the Component, benefitting
Minorities individuals or households, along with others, the scheme
cost shall be allocated and accounted for under Minorities
Component, in proportion to the Minorities beneficiaries covered:;

(d) In respect of non-divisible infrastructure works a portion of the scheme
cost as may be determined by the Government shall be deemed to
have been attributed for Minorities Component.
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12. The schemes that fulfill the norms laid down in the Act shall be recommendati

recommended by the Nodal Agency for Minorities for including in the on by the

Annual Outlay for CSS & SDP Schemes proposals of the departments Nodal

and aggregated for placing before the State Council for Development of  aAgencies and

Minorities constituted under section 15 for consideration and approval Nodal

as a pre-budget process. Department.
CHAPTER-IV

BUDGET PROVISIONING DISTRIBUTION AND STRENGTHENING OF

IMPLEMENTATION MACHINERY

13. There shall be an exclusive Secretary, Finance in Finance Departmen’tCom onemicz;iﬁ?s
for performing the functions relating to Budget implementation and i F;naﬁce

allocation according to the provisions of this Act within the overall discipline Department
of the ways and means positions as determined by the Finance
Department.

14. Budget Release Orders shall be issued to each department, for the Budget Release

15.

16.

amount provided in the Budget Estimates for Minorities Component Gidors

immediately after passing of the budget by the State Legislature in
accordance with the schedule and norms prescribed.

CHAPTER-V ;
AINSTITUTIONALARRANGEMENTS

(1) As soon as may be, after the commencement of this Act, the State Council for

' Government shall by notification, constitute a Council under the b i
Chief Minister, to be known as the State Council for Development of
Minorities to exercise the powers conferred and to perform the
functions assigned to it under the Act and the rules made thereunder.
" (2) The State Council shall meet at least twice in a year,
The State Council shall: - Functions of the

; ~ State Council
(a) Advise the State Government on all the policy matter relating to
Minorities Component:

; (b) ~ Suggest measures for proper planning and implementation of the

schemes by the departments;

(c) Approve the Annual Minorities Component proposals of the
Departments;

(d) Perform such other functions as may be prescribed.
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NodalAgencyand 17.

Nodal Department

Functions of
Nodal Agency and
Nodal Department

Administrative 19.

and Technical
support to Nodal
Department for
Minorities
Component.

Department level 20.

Minorities

- Component

Support Unit.

(1) Nodal Agencies headed by Minister of Minorities Welfare, shall be
constituted in the manner prescribed, for Minorities Component and
shall exercise the powers conferred and perform the functions
assigned under this Act.

(2) The Minorities Welfare Department shall act as Nodal Department for

assisting the respective Nodal Agency to perform its functions and
exercise its powers.

18. The Nodal Agency with the assistance of the Nodal Department shall:

(1) Evaluate and appraise Minorities Component proposed by the
Departments for ensuring conformity to the provisions of this Act:

(2) Prepare State Minorities Component for placing before the State
- Council for Development of Minorities for consideration and approval:

(3) Recommend reallocation of Minorities Component funds from a
department to other department;

(4) Review the implementation and monitoring of the Minorities
Component program; :

(5) Identify impediments and suggest measures for overcoming the
impediments; :

(6) Co-ordinate with the departments for preparation of State Level
and District Level Minorities Component;

(7) Maintain transparency the expenditure; maintain scheme wise;
District wise, Village wise and Beneficiary wise details as may be
prescribed; set up a web portal for tracking the progress of the
implementation, expenditure, output and outcome indicators as may
be prescribed of Minorities Component;

(8) Facilitate at least annual social auditing of expenditure of Minorities
Component funds and facilitate analysis of improvement in Human
‘Development Index against the projections for the State and District:

Provided that the directions of the Nodal Agency shall be blndmg on
the Departments.

‘The Government shall appropriately strengthen the Nodal Departments
of Minorities Welfare with an Administrative and Technical Support Unit

and a Component Research Centre as may be prescribed, to perform
the functions and discharge the duties assigned to it and to assist the
respective Nodal Agency,

The Department as identified by the State Council may establish a
Minorities Component Supporting Unit, as may be prescribed to manage
the Minorities Component.
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21. (1) The Government shall constitute a District Monitoring Committee 'mplementation of

] e ! S ; : " : Minorities
in each district with the District Collector as its Chairman, which Component
shall be responsible or implementation of the Minorities Component S°“emg?s‘t’r‘i§‘:
in the District :

(2) The District Planning Committee of each district shall review the
implementation of Minorities Component, periodically.

22. The respective departments of Government shall take such measures - Institutional

as may be necessary for institutional strengthening of State, District ~Strengthening for
and Sub-District units by providing necessary guidelines, staff and training implementation and
to the staff in the manner prescribed, for effective lmplementatlon and moniehe

monitoring.

CHAPTER-VI

- TRANSPARENCY AND ACCOUNTABILITY IN THE IMPLEMENTATION
OF MINORITIES COMPONENT

I (1) Each department shall ensure transparency and accountability at Transparencyand -
all levels in the implementation of Minorities Component Schemes. vt i

(2) Each Department shall, host the documents, as may be prescnbed
in public domain.

24. Government shall formulate and appropriate scheme, to award Incentives and
incentives for commendable performance and disincentives for proven .
negligence and lack of due diligence, in discharge of responsibilities
under this Act by any functionary of official concerned:

Provided that disciplinary action shall be governed by the relevant
service/disciplinary rules applicable to the Government officials and
functionaries.
25. The Nodal agency shall place before the State Legislature, an Annual ’;?a"c”eﬂ ng%?gtsﬁatig
Report on outcome of implementation of Minorities Component Legislature.
containing department-wise achievements and the un-utilized funds

- during the financial year under report.

26. (1) Subjecttothe other provieions of this Act, the Government may, by PoweffOR'Tt"fg:
notlflcatlon make rules for carrying out all or any of the purposes :
of this Act.

(2)In partic_uyla‘r'and without prejudice to the generality of the foregoing
~ power, such rules may provide for all or any of the following
matters, namely; »

(a). Determination of gaps in development of Minorities under
Section 2 (b); ‘
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@)

(b)

©

(d)

(e)

(f)

)

(h)

0

(k)

V)

Earmarking Minorities Component Funds from the outlay for.
CSS & SDP Schemes under Section 3;

Identlflcatnon of Minorities Component Schemes and
preparation of Component by the departments under
section 8;

Preparation of budget proposal of Minorities Component for
appraisal by the Nodal Departments under section 9;

Strengthen the Finance .Department for monitoring
expenditures under the Minorities Component under section
13;

Constitution of, and transaction of business in the State Council
for development of Minorities, the qualification, disqualification
and other allowances to the non-official members of the State
Council under section 15;

Constitution of Nodal Agencies for Minorities Component
under section 17;

Maintenance of a web portal by the Nodal Agency under
section 18;

Constitution of Administrative and Technical Support Unit in
respective Nodal Department for Minorities Component under
section 19;

Constitution of Minorities Component Supporting Unit at
Department level under section 20;

Constitution of District Monitoring Committees and the
connected matters under section 21:

Institutional strengthening at State, District and Sub-District
level for ensuring effective implementation, awareness, mass
contact program, social audit and monitoring .of Minorities
Component under section 22; and

(m) Procedures for ensuring transparency and accountability in the
implementation of Minorities Component under section 23.

Every rule made under this Act shall, immediately after it is made,
be laid before the Legislature of the State, if it is in session and if
itis not in session, in the session immediately following for a total
period of fourteen days which may be comprised in one session or
in two successive sessions and if, before the expiration of the
session in which it is so laid or the session immediately following :
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27. (1)

(2)

the Legislature agrees in making any modification in the rule orin
the annulment of the rule, the rule shall, from the date on which the
modification or annulment is notified, have effect only in such
modified form or shall stand annulled as the case may be so,
however, that any such modification or annulment shall be without
prejudice to the validity of anything previously done under thatrule.

If any difficulty arises in giving effect to the provisions of the Act, the

Government may, by order, make such provisions or give such
directions not inconsistent with the provisions of the Act as may
appear to it to be necessary or expedient for the removgl of the
difficulty:

Provided that no such power shall be exercised after the expiry
of a period of two years from the commencement of this Act.

Every order made under this section shall be laid, as soon as it is
made, before each House of the State Legislature. '

Power to remove
difficulties
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STATEMENT OF OBJECTS AND REASONS

It has inter alia been resolved in the preamble of the Constitution of India to secure
to all its citizens, justice, social, economic and political and equality of status and of opportunity,”
amongst others. ;

It shall be duty of the State to apply the Directive Principles of State Policy under Part
IV of the Constitution of India in making laws and according to article 46 under said Part, the
State shall promote with special care the educational and economic interests of the weaker
sections of the people. :

Government of Andhra Pradesh is committed for the development of Minorities in the
State. To ensure the social, economic and educational development of the Minorities and
make the Minority people part of inclusive growth of the state, the Government has taken
effective steps by providing 4% reservations in favour of Socially and Educationally Backward
Classes of Muslims in education and employment apart from taking up various welfare
activities exclusively for them. ' :

Government, with a view to give more focus to the all-round development of Minorities
in the State, have decided to earmark certain portion of funds from the total ouﬂay of the
State for the exclusive development of Minorities under Minorities Component to secure
direct and quantiﬁéble benefits to the individuals/households/habitation of Minorities to bridge
the developmental gaps.

Government, to ensure scrupulous implementation of Minorities Component, have
decided to enact Minorities Component Bill on the lines of The Andhra Pradesh Scheduled
Castes Sub-Plan and Tribal Sub-Plan (Planning, Allocation and Utilization of Financial
Resources) Act, 2013 (Andhra Pradesh ACT NO. 1 Of 2013)

Accordingly, it has been decided to undertake a legislation and provide the following
matters in the said legislation: - : :

(i) earmarking of Minérities Component Fund from outlays for CSS&SDP Schemes.
(i)  allocation of Minorities Component Fund to various Departments.

(i)  criteria for allocation of Minorities Component Funds to be specified for better
targeting of Minorities population/areas along with norms tor attribution expenditure
to Minorities Component.

(iv) | promotion of equity in development among Minorities.

(v)  appraisal process for the Minorities Component to be clearly outlined 4
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(Vi)

(vii)

(viii)

(ix)

State and District level institutional mechanisms to be strengthened for effective
implementation, monitoring and evaluation;

ensure transparency and accountability at all levels in the State Government in
implementation of the schemes.

establish a comprehensive Management Information System to monitor the
outcomes. ; '

provision of social audit of the Minorities Component every year.

The Bill seeks to achieve the above objects.

AMZATH BASHA SHAIK BEPARI,
DEPUTY CHIEF MINISTER &
MINISTER FOR MINORITY WELFARE,
MINORITIES WELFARE DEPARTMENT.
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FINANCIAL MEMORANDUM

The Government of Andhra Pradesh is proposed to ehact the Andhra
Pradesh Minorities Component (Outlay, Allocation and Utilization of Financial
Resources) Bill, 2022. The total recurring and non-recurring costs are estimated
to be Rs.3661.84 crores (Rupees Three Thousand Six Hundred and sixty One
Crores and Eighty Four Lakhs Only) to be provided in the form of Grant for the yeér
and will be met by the Government of Andhra Pradesh.

AMZATH BASHA SHAIK BEPARI,
DEPUTY CHIEF MINISTER &
MINISTER FOR MINORITY WELFARE,
MINORITIES WELFARE DEPARTMENT.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 1(3), 3,4,5,8,9,14,15,16,17,18,19,22,23, 26 and 27 of the Bill authorizes
the Government to issues notification or to make rules in respect of matters specified
therein and generally to carry out the purposes of the Act and such rules so made or
notifications issued which are intended to cover matters mostly of procedural in nature are
to be laid on the Table of the Legislature of the State and will be subject to any modifications
made by the Legislature, '

The above provisions of the Bill regarding delegated legislation are thus of normal
type and are mainly intended to cover matters of Aproc‘;ed}ure.

AMZATH BASHA SHAIK BEPARI,
DEPUTY CHIEF MINISTER &
MINISTER FOR MINORITY WELFARE,
MINORITIES WELFARE DEPARTMENT.
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'MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LESGISLATIVE
ASSEMBLY ;

The Andhra Pradesh Minorities Component (Outlay, Allocation and Utilization of
Financial Resources) Bill, 2022, after it is passed by the Legislature of the State
may be submitted to the Governor for his assent under article 200 of the

Constitution of India.

AMZATH BASHA SHAIK BEPARI,
'DEPUTY CHIEF MINISTER &
MINISTER FOR MINORITY WELFARE,
MINORITIES WELFARE DEPARTMENT.

K. RAJA KUMAR,
Secretary to State Legislature (l/c)..



